Government of Jammu and Kashmir
Department of Law, Justice and Parliamentary Affairs
Civil Secretariat
Srinagar/ Jammu
.-b_ﬂi'ﬂ'-.l:.-;f._-
Subject:-Litigation Reforms atd effective monitoring of Litigation in Union territory of
farmmu and Kashmir-A ppaintment of Officer In charge(01C) Litigation.

GOVERNMENT ORDER NO:3845-JK (LD ) of 2022
DATED:- o e 1 e 2022

Qariction i$ hereby accorded to the appointment of Shri. Fareed Hussain
Reshi, Fxecutive Engmeer Trrigation Division Pulwama, as Officer In charge
(01C) Litigation in casc titted Showket Ahmad Reshi & others Vs U T of J&K &
others bearing WP(C) No. /2022 including Contempt Petition, if any, pending
hefore Hon'ble High Court of J&K and Ladakh/Central Administrative Tribunal.

The terms and conditions of appointment of the OIC shall be governed by the
provisions of Government Order No.1673-JK(LD) of 2021 dated 24.03.2021.

By order of Government of Jammu and Kashmir,

Sid/-
(Achal Sethi)
Secretary to Government
No:-JLAW-0IC/153/2022 Dated:- 17-06-2022
Copy to the:-

1. Learned Advocate General, Jahk,

2. Principal Secretary to Hon'ble Lieutenant Govemer, ftaj Bhawun,

7. Principal Secretary to Government, Jal Shakti Department:

4, Joint Secretary (J&K), Ministry of Tlome Affuirs, Government of India.

5. Registrar General, High Court af J&K and Ladakh, Jammu/Srinagar.

6. Principal Secretary 1o Hon' bli Chief Justice, High Court of J&IK and Ladakh.

T Direetar Litigaton , Stinagal/ .h_amm:'::

8. Law Officer concermed

9. Officer In Charze Litigation(OIC),

10, Private Secretary o Chief Secretary for information of Chief Seeretary,
L], Private Scoretary 1o Secrstary Law.
12, Incharge Website,

13, Government Order file,
14, Concerned [ile. N
7%
(Khursheed Ahmyad Bhat)
Additional Secretary to Governmerit



